CEITR2L AT.)I~iINI.STRATIVE TRIBUNAL, JAZALFPUR LENCH, JASALFUR

Original Application No. 430 of 2003

Jabalpur, thig the 8th day of July 2003,

Hon'ble Mr, D.C. Verma, Vice Chairman (Judicial)
Hon'ble Mr, 2K, Bhatt, Administrative Member .

Smt. Chandra Prabha Singh,
W/o PL.N. Singh, aged abeout
32 years, PET, Presently
temporarily attacheqd at
Jawahar Narodaya Vidyalaya,
Ramkiriya, District,Panna
(M.p.) . ArpLICaNT

(By Advocate - Mr. Shashank Shekhar)

_\L:,R 3'S

1. Union of Ingia,
Mavsdays Vidayalaya
Samiti, through Director,
(Ministry of Human Resources
Davelopment Department ¢
Education), A=-39, Kallash
Colony, New Delhi.

2. The Deputy Director,
Navodaya Vidyalaya
Samiti, Regional Office ;-
160, zone - I, M.p.

Nager, Bhopal - 4620011
M.p,

3. The Principa] Jawahar
Navodaya, Vidyalaya
Samiti Ramkhiriys)
Panna, M.p,

4. S.Haque
160, Zone - II M.p,
Nagar, Bhopal 4620011
M.p

*

( Advecate 3 Mr, O.PfNamdeo )

QRDER (oraL)

Per p.c. Verma, vige Chairman{JUdicial) -

By this o
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Damoh. The applicant has mage 3 representation
dated 22.4.2003 (Copy at Annexure A-13) against this
transfer order. The saig representation is still

pending .

2. As 2 representation is stil] pending, the oA is
pPremature. It is for the respondents initially to
consider the fact mentioned in the representatisn ang
decide the same. chly after the representation is
decided, it is open for the applicant to approach the
Tribunal. Learned counsel for the applicant submits that
the impugned order be Stayed meanwhile, »ut ths learneqd
counsel for tha respondents shri ¢.p. N -mden submits
that applicant has been sdlready relieveqd. Learned
counsel for the respondents further submits that the
applicant was relieveq after the earlier 02/703/2002

was dismisseg by the order of this Tribunal dated
22.1.2003. Whatever May the date of relieve, the fact
is that the applicant ig 2lready relieved, so No stay is

granteg,

3. Learned counsel for both the parties agrees that
the 0A may be disposed of at the admissinn Stage by
civino a direction to the respondents to decide the

representation of the applicant within stirulated time,

4, In view of the above, wa dispose of this oa
at the admission Stage by directine the respondents tg
decide the applicant g Iepresentation dateq 22.4,2003
(copy at Annexure A-13) within a reriod of one Month

form the gate of receipt of 3 CoPY of this orgder.

decisipn So teken, shal] Le Communicateqd to the applicant.

It is alse provided that the applicant shall npot pe foreead

to join the New place gf posting ang No coercive actiopn
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gainst the 3pplicant ti]) the Tepresentatign

is decigeg,

5. Th

€ OA stangs disposeq of. Cphst casY.
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(A.K Bhatt) (D. c Verma)
Member (a) , Vice Chairman (7)
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